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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  
(SOUTHERN ZONE BENCH, CHENNAI) 

 
Original Application No. 237 of 2017 (SZ) 

 

 

IN THE MATTER OF: 

Manakunnam Village, Padashekara Samrakshana Samithy        ...Applicant(s) 

Versus 

Thripunithura Municipality, Kerala and Ors.                             ...Respondent(s) 

 

ACTION TAKEN REPORT SUBMITTED BY THE ADDITIONAL CHIEF 

SECRETARY ENVIRONMENT (A) DEPARTMENT 

 It is submitted that this Hon’ble Tribunal vide its order in O.A.No.237 of 

2017 dated 16.08.2021  had directed  to file independent reports regarding the 

progress that has been undertaken on the basis of the action plan prepared by 

the Joint Committee to resolve the issue permanently in this case.  In abeyance 

of the said order, the Additional Chief Secretary, Environment (A) Department 

submits the action taken by the Government regarding rejuvenation of 

Konnothupuzha River as follows: 

 1. It is submitted that as per the order of this Hon’ble Tribunal, an 

action plan for rejuvenation of Konothupuzha has been formulated.  A detailed 

Project Report for the entire stretch of the river with an estimate of Rs.20.80 

crores has also been submitted to the Government by the Irrigation 

Department.  In compliance to the order of National Green Tribunal, the Joint 

Committee convened by the District Collector conducted a review meeting on 

13.08.2021 and it was decided to implement the river rejuvenation project in 2 

phases.  The survey and demarcation, eviction of encroachments, and river 

water quality assurance are part of the first phase envisaged.  The second 

phase involved long term projects for the protection of the river with the 

coordination of various departments. 

 
2.  It is submitted that based on the decision of the meeting, the surey of 

the river was completed and the survey officials and the concerned Local Self 

Government Officials conducted a joint inspection in the banks to identify the 

encroachments.  On identification of encroachments, the concerned Local Self 

Government Institution Secretaries have taken action under the Kerala Land 

Conservancy Act to evict all encroachers from the banks of the river.  Notices 

have been issued to twenty one encroachers in Thripunithura Municipality, one 

in Amballoor, and one in Chottanikkara Grama Panchayaths.  It was also 

decided in the meeting to identify the industries which discharge waste into the 
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water body and issue statutory notices and subsequently to cancel the building 

permits of those who do not follow the instruction, so as to ensure the quality 

of water in the river.  Accordingly, notices were issued by the Pollution Control 

Board to the identified institutions.  A copy of the report of Pollution Control 

Board is attached as Annexure. 

 
3. It is humbly submitted that Irrigation Department have been 

entrusted to take immediate steps to conduct dredging in the river, so as to 

clear the mud accumulated during the rainy season.  This will improve the 

water flow within Trippunithura Municipality and Amballoor Grama 

Panchayath.  The Amballoor Grama Panchayat has constituted a surveillance 

squad with Grama Panchayat Secretary.  AE, I.SGD, Village Extension Officer.  

Health and Welfare Standing Committee Chairman and concerned ward 

member as the members.  The surveillance squad performs periodic 

inspections to find out the illegal disposal of Sewage/Septage in the river side 

and premises.  Also a team of Haritha Karma Sena has been formed for each 

ward to collect plastic wastes from houses.  The Grama Panchayath has 

initiated 1 MCF and 5 Mini MCFs for plastic collection and segregation.  Two 

major Biogas plants are installed in two markets in Amballoor for processing 

Bio Degradable Wastes.  A Bio gas plant for 70% of households is granted and 

more under the process.  Panchayat has constituted an agreement with Clean 

Kerala Company to hand over the reusable plastic wastes.  Certain Grama 

Panchayaths are exploring the possibility of planting mangroves. 

 
 Therefore it is most humbly prayed that this Hon’ble Tribunal may be 

pleased to record the said action taken report filed by Additional Chief 

Secretary, Environment (A) Department and thus render justice. 

Dated at Chennai on this the 12th day of October, 2021. 

 

 

(E.K.Kumaresan) 

Counsel for R7, R9, R10, R12 TO R16 

Standing Counsel for 

State Government of Kerala 

NGT(SZ) Chennai Bench 
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